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O,A.Nos.1347/00, 1290/00, 	1291100, 	1302/00, 	1321/00, 
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Wednsdav this the 20th day of March 2002. 
CORAM: 

HON'BLE MR.A.V.HARIDASAN, VICE CHAIRMAN 
HON'BLE MR.T.N.T.NAYAR, ADMINISTRATIVE MEMBER 

O.A.1347/00: 

A.Veiu,.Grade IV 
• 	Chief Telegram Master CTO.., 

• 	 Bharat Sanchar Nigam Ltd., Calicut. 

Pp Ayyappan, Grade. IV, 
Chief Telegram Master, CT0 
Bharat Sanchar Nigarn Ltd. 
Paiàkkad. 

V.Sugathan, Grade IV, 
Chief Telegram Master, dO, 
Bha.rat Sanchar Nigam Ltd., 
Thiru.vananthapuram; 	 Applicant 

(By Advocate Shri P.N.Purushoth,ama Kaimal) 

Vs 	 . 	. 	.• 

1. 	Union of India represented by 
Director General, Bharat Sanchar 
Nigam Ltd., Ashoka Road, 	• 
Sanchar Bhavan, New Delhi. 	 •• 

-r..........................' 	 ,-. .... 

Bharat Sanchar Nigam Ltd., 
Kerala Telecommunications, 
Thi ruvaranth,apuram - 33. . 

3. • 	Principal General Manager, Telecom; • 	
• 	BharatSanchar Nigam Ltd., 

Cochin-16. 	• 	 • Respondents 

• (By Advocate Mr. • .C.Rajendran (SCGSC) 

• O.A.. 1290/0Th 	. 	 .• 

P.Ravindran. Chief Technical Offioer, 
Circle Telecom Training Centre, 
TrivandruflL 	• . 	 Applicant. 

(By Advocate Shri M.R.Rajendran Nair) 

Vs. 	 • 	•. 	. 



( 

1. 	Uhion of India, represeted by. 
Secretary to Government of India. 
Ministry of ,Communicati,qns.. 
New . De 1 h I.., 	 . 

	

• 2. 	The Chief General.Manager, 
Bhart Sanchar N,igam Limited, 
Trivandrum. 	. 

3 	 GeneraT Manager, 
Briarat Sanchar Ntgam Limited, 
Trivandrum Seconday Switching Area, 
Trivandrum.. . 	 . Respondents 

• 	(By Advocate Ms. P.Van.i, ACGSC) 

O.A.1291/00: 	. 	 .• 
K.Vidwakaran, 	 . 
Chief Tehnica] Officer,. 	. 
Circle Telecom Training Centre, 	 . . 
Trivandrum. 	.. 	 Apolicant 

• 	(By Advocate Mr.. MR Rajendran Nair) 

Vs. 	 . 

•. 

	

	. Union of India. represented.by  
Secretary to Government of india, 
Ministry of Telecommunications, 
New. reLhi,, 

The Chief Generai Manager, 
• 	. .• 	Bharat Sanchar Nigam. Limited, 

Trivandrum. 	. 	. 

The General Manager, 	. 
Bharat Sarchar Nigam Lirnited 
'Trivanr,i Socondary Switching Area, • 	
Trivandru. 	. 	 Respondents 

(By Advocate Shri TC.Krishna, ACGSC) 

O.A.1302/OO: 
B.Sa.vithri, W/o P..Rajappafl, 	. • 	. 
Chief SGctic'n Supervisor, 
Office of the Deputy General Manager (Urban), 
Thiruvanänthapuram-4. . • • 	, • 	Applicant 
(By Advocate Shri Sasidharan Chempazhanthiyil) 

Vs. 	 . 	. 

1.. 	Deputy General Manager, 
(Pianninq and Administration), 
Telecom District, 	. 	, • 
Thi ruvananthapurarn-23.. 

2. 	• 	General Manager, Telecom Dist;ict, 
Trui ruvananthapurarn -23 

	

lit
• , • , •.•- 	f. 	 . 	 • 

- 



Director General, 	 . 
Teieóorn Department, New Delhi. 

,.BharatSanchar Nigarn Limited, 
represented by its Chairman, New. De'hi 

S. 	Union of India, represented by its 

	

• 	 ecr'etary, Ministry of Communications, 
New Delhi. 	 Resbondents. 

(By Advocate Shri C.Raendran, SCGSC') 

O.A.1321/00: 

	

• 	A.Vanajakshy, W/o Viswambharan,' 
Chief Telephdne Supervisor, 
Office of the Divisional Engineer, 

• 	' 	(Trunks, and Special Service), 
• 	Thiruvananthapurarn. 	 Applicant 	 ' S  

(By. Advocate Shri Sasidharan Chernpazhathiyil) 

Vs.  

1. 	Deputy Chief General Manager, 
(Planning and Administration),  
Telecom District, BS.N.L.,  
Thir.uv'ananthapuram-23. 	 . 

2 	General Manager, Telecom District, 

	

• 	 • 	B.S.N.L. I  Thiruvananthapurarn. 	• 	• 	. 	• 	 • 

Di rector General, 	 • 

• 	Telcorn Department, New Delhi. 	•. 

Union of India, represntedby its 
Secrotry. .Ministry'of 
CommuniGacons New DHii 

• Bbar.t Sanchar Nigam Ltd., represented by 
its.Chairman. New Dethi. . 	• 	Respondents 

(By Aavocate Shri R Madanan Pillai ACGSC 

O.A.1322/00: 	 . 	•. 	• 	 • 

1.. • 	TANaáyanan, Grade IV, dO. 
'BharatSancharNigam Ltd., Aluva. 	• • 

2 	Smt Rosamma Paulose Grade IV, CTO, 

• : 1att -Sanchar Nigam;Ltd., • 	• 
• • 	

• 	Cochin-16. 	 • 	, 	• Applicants 
(By Advocate Shri P.N.Purushothama Kairnal ) 	• 	 • 

• 	- 	Vs. 	 • 	 • 	• 	 • 	• 

• 	 • 	 . 	 - 	 • 	 • 	 • 

	

• 	 • 	 • 	 • 	 • 	 • 	 •• 	 • 	 • 	 • 	 • 	 • 	 • 	 . 	 • 	 • 

• 	 ••. 	
• 	 J•-• 	

. 	 / • 	 • 	 • 	 • 	 • 



.4. 

Union of India represented by ,  
• Director General, 

• Bharat Sanchar Nigam Ltd.. 
Ashoka Roa, Sanchr Bhavan, 
New Delhi. 

The Chief General Manaçer, 
Bharat Sanchar Nigarn Ltd 

• 	 Kerala Telecommunications., 
• 	 Thruvananthapur.am . 

3.. 	Principal General Manager, Telecom, 
Bharat Sahchar Nigam Ltd., 

• Cochin-16. 	 Respondents 
(-BAdvocate Shri.K.R.Rajkumar, AC(3C.) 

O.A.1330/2000: 

M.Suseel.a, D/o K.Padmanabh.an  Kani, 
Chief Telephone SuperVior, 
Office of the Sub Divisional Engineer, 
Trunks, Central Telephone Exchange, 

• Thi ruv.ananthapuram. 	 Applicant 
• 	(BY Advocat.eShri Sasidharan Chempazhanthiyii) 

-Vs.  

1. 	. Deputy General Manager, 
• (Planning and Administration), 
,B.S..N.L,, Telecom District, 

Thi ruvananthapuram-23.  

-2. 	General Manager, Teiecomn District, 
• 	. 	B.S.N.L. •Thiruvananthapuram-23. 

• 	3. 	- Director General, Telecom Department, 
B.S.N.. , New Delhi. 

4. 	• Union of India. represented - by its 
Secretary, Ministry of- ommunications, 
New Delhi. 	 • 	-• 

5.. 	Bharat Sanchar Nigam Ltd., represented 
by its Chairman, 

• New- Delhi. 	 . 	Respondents 
(By Advocate Shr.i C.Rajendran.: SCGSC) 

0.A.1335/00: 	 -. 	 . 

	

• K.Omana. W/o -Sasidharari, . . . 	 • 
Chief Telephone Supervisor, 
C - fice of the Sub Divisional Enginoo-: 
KaithamUkk.u, Thi-ruvananthapuram.- 	 Applicant 
(By -Advpcate Shri Sasidharan Chenipazhanthlyil) 



5, 

Vs. 

1. 	Deputy General Manager, 
(Planning and Adminstration), 
B.S.N.L.Telecom District. 
Thiruvananthaouram. 

• 	General Manager, T&ecom District, 
B.SN.L.,.Thiruvananthapuram --23. 

Director General, Telecom Oepartment, 
B.S.N.L., New Delhi. 

Union of .Ifldia, represented by its 
• 	 Secretary, Ministry of Communications, 

New Delhj. 

Bharat Sanchar •Niqam Ltd., represented by 
its Chairman. New Delhi. 	 Respondents 

(By Advocate Shri C.Ra.jedran, SCGSC) 

O.A.8/2001: 

M.N.Damodaran. 	 - 
Chief Telephone Supervisor, 
Trunk Exchange. Kottayam. 	. 	 Applicant 
(By Advocate Shri M.R.Rajendran Nair) 

Vs. 

Union of India, represented by its 
Secretary to Government of India, : 
MinlsLry of Comunications, New Delhi. 

Bharat Sanchar Nigam Ltd, represented by 
the Chief General Manager.keraia Circle, 

- 	. 	Trivandrum. 

3 • 	The General Manager, Telecom District, 
Kottayam-686 001. 	 • Respondents 

-..........., 	 , 	 -:- 	 9 p •-. 	 t. 	 p r 

91)> 	
.. 	 -,-_ 

O.A. 108/01:  

K.Madhavan, 	. 	. 
Chief Section Supervisor, . 	 . 
Office of the. General Manager. 	 .. 	 - . 

Telecom, Kollam. - 	 . 	 Applicant 

(By Advocate Shri Sasidharan Chemoazh-anthiYil) 

-VS., 	 . 

1. 	-• 	General Manager,  
-• 	Telecom District, 

Bharat. Sanchar Niqam Ltd.. Kollam. 	. - 



-- 	 a 

.6. 

2.. 	Director GeneraL Telecom District! 
Bhärat Sanchar Nigam Ltd. New Delhi. 

Union of India represented by , 
itc - 

Secretary, Ministry of CommvnicatioflS, 
New Delhi. 

Bharat Sanchar Niqam Ltd.. t -epreented by 
its Chairman New Delhi. 

PJ-iohammed Easheor,: Senior Telecom 
Office Assistant G). off ! ce of the 

enerai Manaqer, Telecom. 
Bharat Sanchar Nigarn Ltd., 
Koilajii. 	 ResondentS 

• 	(-By Advocate ShrI P.Vijayakmar, ACGSC (R.1-4)) 

OA,1iC/D1: 

K.K.Lakshmi, W/oGangadharan, 
Chief lelephone Supervisor., 	 - 

Exchange, Kottarakara 	 .pi I 
(By Advocate Shri .Sasidharan ChemoazhanthiYil) 

Vs. 

Gèneràl Manager1 Telecom District. 
Bharat-Sanchar Nigam Ltd. Kollam. 

Drectcr General,, 
Bharat Sanchar Nigam Ltd. New Delhi. 

Unioh of India represented by its 
Secretary, M -inistr') of communications, 

New DehL. 

Bharct Sanchar Niqam Ltd, represe,n,ted 
by its çhairman New Delhi. 

Senibr Telecom Office 
Assistant (P). Qffice of the Sub 
Divisional Enineer (TO & MDF).. 
Kol lam. • Respondent-s 

(By Advocate Shri M.R.Suresh1 ACGSC (R.1-4) 

• 	O.A.111/01: 

S.Karunakaran 
Chief Telephone Supervisor, 
Office .of the Divisional Enineer, 

• Phones (Internal), Kottarakara. 	 Applicant 
-(By Advocate. Shri Sasidharan Chempazhnthiyil:) 



H 

General Manager, Telecom District 

Bliarat 	

Sinchar Nigam Ltd 

7 	2. Director General, 
Bharat Sanchar Nigam Ltd. New DelhL 

3 Unior of India represented by its Secretary, 
Minisry of CommUn I cat i ons, 	New Delhi 

4 Bharat Sancar Nigarn Lt.J 	3preented by 
its Chairman, 	Mew Delhi. 

5. K.Rajan, 	Senior Telecom bffce Assistant(P) 

Office 	of 	the 	Sub 	Divisional 	Engineer 
2 	(TD &:MDF), 	Koilam. 	 Respondents 

• 	(By Advocate C.Rajendran, 	SCGSC  

0.A.220/01: 

 PK Krishna 	Grade IV, 
• Sehior Telephone SupervisOr, 

.Bharat SancharNigam Ltd., Muttom. 

 K.A.VelayUdhan, 	Grade IV 
Senior Telephone SuperVisor, 
Bharat Sanchar Nigam Ltd., 
PuthencruZ. 	 Apolicant. 

(BY Advocate Shri PN Purushothama 	ama' 

.Vs •• 

• 	1. Union of India represented byDirector General, 
Bharat Sanchar Nigam Ltd. 
Ashoka Road. 	Sanchar Bhavan 	New Delhi. 

2 TIi 	ChteF General Manaqer, 
• Bharat Sanchar Niqam Ltd., 	

7 

•Kerale. Telecommunications, 
ThiruvananthacUram 

 • 	Prncipal 	General 	Manager, 	ecom, 

Bharat Sanchar Ngam Ltd 
Cochin-IS. 	 Respondents 

(BY Advocate Shri 	C.Ra.endran. 	SCGSC) 

0 221/01 

P.K.Sekharan,. Grade 	IV, 
Chief Technical 	Supervisor, 	 • 
Bharat,SaflCha 	Niam Ltd., 	Vyttila. 

2 K M Chaidran, 	Grade IV, 
Chief Technical 	SuerviS0r, 
Bharat Sanchar Nigam Ltd., 
Vyttila 	 I 	 ppicants 

(B 	Advocate Shri P N Purushothama Kaimal) 
• 1 	 1 	 • 	 . 	 • 

/ 



.8. 

Vs. 	 . 

1, 	 Un i on of inda reoresented by Director General,  

Bhart ancba.r Nigam Limited-  
.Ashoka Rad. Sanchar Bhavan, New Delhi. 

2 	The 	i ef General iata.ge, 
Bharat Sanclar. Ngarn. Ltd. 

• 

	

	 Kerala TelecornrnufliCati3fl.. 
ThiruvananthaoUram. 

3. . 	Princiai General Manager relecom, 
Bharat San.char Nigam Ltd-. 	 . . 5 

Cochin-16. 	 Rospondents 

• 	(By .  Advocate Mrs. 	Chitra ACGSC) 	. 	. 	. .. 

OA311/0.1: 	•. 	 S.  

T'/ Nal i ni 	 . 
Chief Telegram. Master, Grade IV, 

C.T.O 	Kochi-16. 	. 	. Applcant 

• (By Advocate ShriP.N.PUrUShcthama Kaifnal) 	. 

Vs. 	. 	 .. 	 ., 

Union of. India represented by Director 	'• 

General • Bharat Sanchar Nigm Ltd. 
Ashoka Road, Sanchar Bhavan. New DelhL 

2. 
- 	

The Chief General Manacer 	. S  

harat Sançhar Nigam Ltd;, 	 .. 
Kerala Telecommunications, 	. . 
Thi r.uvananthapuram. 	. 	 S  

Principa' Genra1 Manager, Te1acom 	.. .... 

harat san.char Niam Ltd. 

- . 	

S 	Cochin-16. 	 • 	. 	. . 	. Resoondents 

(By Advocate Snri C.B.Srekumar, ACGSC) 	. 

. . 	. 	• 	The applicationhavifl9 been heard on 20th March 2002 

- 	. - the Tribunal • 	the same. day delivered the following: 



.9. 

ORDER 

HON'BLE MR.A.V.HARIDAsA'N, VICE CHAIRMAN 

The facts and the question of law involved in all 'these 

cases are similar and •therefore these cases are being heard and 

disnosea of bi this common order 

2. 	All thesecases are the fall out of the order of the 

Central Administrative Tribunal Ahmedabad Bench in O.A.623/96 and 

the letter dated 5.9.97 issued bythe Chief General Manager, 

Telecohi, Kerala Circle on the basis of the above said ruling of 

the Ahmedabad Bench. The applicants in all these cases belonging 

to SC/STs who had been promoted to Grade IV of 8CR.' have been by 

the impugned order in these' cases reverted' on the basis of the 

ruling of the Ahmedabad Bench of the Tribunal as aforesaid. The 

applicants challenge these orders in these apolications on 

similar grounds The facts in the individual soplications are 

stated as under: 

0.A.1347/2000: 	 . 	 . 

3. The apolicants land 2 were promoed w.e.f, 	3011.90 to 

Grade IV of 8CR and the aoolicant No.2 was 'oromoted w.e.f. 

1.7.92.. While they were continuing'thus on the promoted post 

they were served with the impugned'orders A4 ahd'AS reverting 

them to 6CR Grade III on a'review of the riromotion to Grade IV of 

8CR conducted as per Department of Teiicommunications (DOT for 

short) letter dated 8 9 99 Aggrieved oy this, the appticants 

have filed this application seeking to set aside A-4 to the 

extent it affects the applicants i and 2 and AS as it affects the 



applicant No? dec1arin that the •aoolióants have evry right to 

continue in the oost of Grade IV of 81CR: 

4. 	The re crde;t in their reoi y tat.ement contend that the 

Ahmed&5ad. Ben.h c the Tribun 	ir OAS23/.96 d a t e d 11 .497 seek 

to ,juec. fi h e iimj oraer,  on h 	orotna that Ahrredabad Bench 

has held that the orfncioies of raservat'ion is not aoniicabe for 

oaemnt ir the Grade IV 8CR as the same is not a .oromotion and 

at 	'vpçined order have beer 	sued in terms of DOT's letter 

= ementinc the directions of the Tribunal.. It has also been 

ccntaded that the High Court of G; arat has uoheld the judgement 

of the Ahriecabad Bench. . . . 

O 	2 O/C. 

5 	Ta a.r 1  int 	mioer c the 9'hedui€d Cate community 

was pronoc..d 	Crace i\ c -v CP . e f 	1.1 95 b 	giving the 

at r erva, or Aggr - ied by the impugrad order dated 

4.12OO revertiç the ppHcant 'f'i:  GradelV to Gade III on a 

revieW ci ramdt.ions Grace I- V purount to the DOT's iettcr 

	

Ic oa 	of 	v. 'udgrncnt o -F he Arriedbad Bench 

o' 	tb: ir -  na 1 in C ' No 62C/30 the apoicent has filed this 

appiicat 4 on eekiig to et aside A- 	dated 4i22OOO and 	-1 

letter cad 2 8 917  on -ie 	si - 	whioh the impugned order A-I 

• 	 was issued. 

The respondents in the i reoi y  statement seek to justify 

tre i;-iiougned act -ion on -' he grourd that trio ciacement in the 

hicher scale. ' of 8CR roes nt arunt to promotion calling for 

00srvric or the worct stem r s has been hold bY the Ahmeaaba 



I. 	 . , 

Bench of the Tribunal in 0.A.623/96 which h.s been upheld by the. 

Hon'ble High Court of Gu.jarat and as the Hon'ble High Court of 

Kealahas also in the ruling' reported inN..Prahu and another 

Vs. The Hr.'bie Chief Justice and th.rr (1973 Lab IC 1399) held 

that placement in a higher scale does not amount to bromotion 

warranting reservation for that. There is no merit in the claim 

of the applicant for placement in Grade IV of BCR Dromotion which 

calls for adjudication. .. . . 

O.A. 1291/2000: 

. The applicant a menber of the Scheduled Caste community 

was promoted toGrade IVof BCR. w.e.f. 	30.11,90 giving the 

benefit of reservation. 	,He.is aggrieved by theimpugned order ,  

dated 4.12.2000 '(Al) by which he has been. reverted. 	His 

representaton against the reversipn was rejected by A-7. order 

placing reliance on the letter af.the DOT dated 8,8.97 which was 

issue in coiioliaie with the jjdgement of the Ahmedabad Bench of 

the tE' :;enral Administrative Tribunal. The appi1cant has 

therf.re. filed this application dhai]engin A-i to the extent' 

it.afects him as also th A-7 order, . ,. . 

The respondents in their reply st.atement seek to jUstify,  

th a mugned action on the ground that the riacment in the 'Grace 

IV of. BCR does not amount to brcmotion :as has.beeri held by the 

Ahmedabad RenchofCAT in0.A,623/96 which has been upheld by the 

Hon'ble HighCourtofGu,iarat. it has also been contended that a 

Full Bench Of the H.o'bleHigh.Court of Kerala'in N.G.Prabhu .  Vs. 



/ 

Chief 	Justice (1973 Lab  IC 1399) has also observed that 

upgradat.ion to a higher pay scale does not amount to promotion. 

The respondents contend that the app'icant is not entitled to the 

reliefs sougrt 

I  O.A1302100: 

9. 	The aoplicant who belongs to Scheduled Tribe community was 

promoted t.o Grade IV of ,  BCR we.f. 	1 1 .95 giving her the 

benefits of reservation. While so, the impugned order dated 

4.12.2000 was issud reverting, her to Grade III. Agrieved by 

that the applicant haá filed this applibation.. seeking to et 

aside the A-5 order to the extent it affects her declaring that 

he is entitled to bontinue in Grade IV under the 2nd respondent 

and for a direction to take acton accordingly. 

• 	10.. 	The respondents in their reply statement, seek to justify 

the impugned action on the ground that the placement in Grade IV 

not beinq a •prono -tion as has been held by the Ahmedabad Bcnch in 

O.A.623/9r which has' been upheld by the Hon'ble High court of 

Gujarat, the action has been rightly taken. 

0.A.1321/20Q0: 

11. 	The applicant, belongs to Scheduled Tribe community was 

romgted to BCR Grade IV w.e.f. ' 1.1.92 giving her the benefit of 

reservation. She is aggrieved by. the impugned order dated 

4.12.2000 reverting hAr to Grade III. •' The applicant has, 

therefore, filed this application seeking 'tO set aside the 



.13W 

imougned orde.r to the extent it relates to the applicant and for 

a declaration that 	he is entitled to be continued in Grade IV 

and for, a directioh to the. respondents 	to 	take 	Action 

accordingly. 

1. 	The respondents seek 'to justify the impugned order on the 

ground that the placement of the applicant. in Grade IV not being 

a promotion, she was not entitled to get the benefit of 

reservation, that the Point has been clarified by the Ahmedabad 

Bench of the Tribunal in O.A.623/6 which has been upheld by the 

Hon'ble High Court of Gujarat and that the impugned order, is 

uhexceptionaL ' 

O,A.1.322/2000: 

13 	The 	applicants 1 & 2 belonging to. Scheduled. Tribe 

community were promoted w.e.f. 1.1.93 and. 14.95 resectiveiy 

giving th' 	benefit of resrvation , have filed this application 

cha]iengin2 t'e orders dated 2310.2000 (A5) 	A6 and A7 order 

dated 27.11.2000 by which they were reverted to drade flI 'from 

Grade IV They.have filed' this, application challenging thee 

orders and for a declaration that they are entitled to continue 

in the post of Grade--IV BCR . . 

In the replysatement the respondents seek,to justify the 

imugned orders on the grund thai , the placement of the 

applicants in Gade IV BOR, are not being a. prornotion the roster 

for reservation was not applicaie as has been held by the ' 

/ 



Ahmedabad Bench . of ,  the CAT in OA623/96 and therefore,, the 

impugned action taken in implementation of the abOve .judqement 

cannot be faulted.  

O.A.1330/2000: 	 . 

The àpiicat a member of the Scheduled Tribe was oromoted 

to Gradé.IV BCR e.f11.92 Aggrieved by the order dated 

4/2/2000 by which she, has been reverted 'from the post of Grade 

IV, of BCR to Grade III. she has filed this application seeking to 

set aside the imougned order A-S declaring that she is entitled 

to be continued in Grade IV and 'tcdir'ect the respondents to take 

act'ion accordiniy. ' 

The respondents in their reply statement, contend that.the 

placement of the ' applicant in Grade IV was not a prorotionand 

therefore the principles of reservation was :wrongiy appied in 

view of' the judgement of the Ahmedabad Bench of the CAT in 

OA.623/96 which hav ben upheld by the .Gujarat. High Court, the 

action 	been rightly taken. , It has been further contended 

that the above action is supported by' the rUling cf the Full 

Bench of' the Hon'ble High Court Of Kr&a,in N.GPrabhu'and 

another Vs. - Hon'ble Chief Justice and others (1973, Lab IC 1399). 

0.A1335/00  

- The anolicant a member of the'ST. was granted 'Grade IV 

- - ' 	(Chief Telephone Supervisor) promotion wef. . 17.95 by order 

- dated 29.396 giving the benefit of reërvationPurported1y in 

1mpiementation of the iudgment of the Ahmeaabad Bench of the 



/ 
/ 

15. 

C.A.T. in OA.623/96 , the aoplicant was on notice to show cause 

why she shuid not be reverted as she was not eligible for 

promotion to Grade IV we.f. 1.795 submitted her explanation 

against the proposal and also made arepresentation AS to the 4th 

respobdent. However referring to letter dated 89.99(A3) of the 

of the DOT the impugned oder datd 4.12.2000 has been issued by 

the second respondent reverting the applicant - to Grade III. 

Aggrieved by thiC, the applicant has,filed the O.A. seeking to 

quash Annexure A9 to the extent it affects fter, declaring that 

- the applicant is entitled to continue in Grade IV and for 

necessary direction to the resoondnts. 

The resoondents seek to justify the impugned orders on the 

basis of the decision of the Ahmedabad Bench of the Cehtrai 

drninistrat'ive Tribunal 	in O.A.623•/96wh1ch h a's been uheld by 

the Gujarat High Court 

O.A.8/2001 

The applicant who joined the service on 25.1.1966 was 

granted TBOP and BCR and was later oromoted to Grade IV. of 8CR on 

1.1.1994. 	On the basis of the irstructions contaited in DOT 

letter dated 8.999 in purported implementation of the directi-ons 

contained in the order of the Ahmedabad Bench of the Central 

Adminstrative -Tribunal in O.A 	622/ 	which wa confftmd .y 

- the High CoUrt of Gujarat, the third resoodent issued Annexure 

Al dated 18.12.2000 reverting the aolicant From Grade  IV to 

Grade III Aggrieved by that the aop 1 icant has f'led this 



aDplication seekiri9 to quash 

him and for a declaration 

Grade LV and for direction to 

continue as Grade IV. 

.16. 

nnexure Al tothe extent it affects 

that he ienti.tled to continue as 

the rësoondents to allow him to 

20. 	The respondents seek to justify the impugned, action on 
-the 

• ground that the Ahmedabad Bench of the Central Administrative 

Tribunal in O.A. 623/96 have held that the roster on reservation 

would not apply in the matter •o-F placement from BCR. Gr.III to 10% 

of BR Gr.IV.  

0.A.108/2001 

• 	 21. 	The aoplicant' belonging to Sdheduled Caste community was 

granted BCR promotidn to Grade:I'V with effect from 1.1.1996 by 

ordar  dated 29.12.1995 Annexure A1' 	On the basis of * the 

judgment of 	Central ,  Adinistrative Tribunal, Ahrnedabad Bench 

i O.A.623/96 with M.A.Mo.660/96- declarin' that . reservation is' 

not applicable to SC/ST candidates for pTomotion to Grade IV BCR, 

-
the first resoondent 'issued a nOtice dated 31 ;8200O (Annexure 

• . 
	 •A2) proposing to tevert him to Grade III The aoolicant submitted 

•. a representation . In reply to his representatior he has 

received the memo dated 1.1.1.2001 informing'him th'at a favourable. 

decisior. could not be taken on his reoresentation as no.rèvised 

instruction had been receiVed from the.D0T He was also served 

with an order dated 11.1.2001 (Annexure 
I A5) by which he was - 
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reverted to Grde III with immediate effect. 	Aqqrieved the 

applicant has filed this application challenging the ,rnougned 

orders. 

The respondents have filed a reply statement seeking to 

justi.fy the impugned orders relying on the order of the Ahmedabad 

Bench of. he Central Administrative Tribunal in O.A. 623/96. 
7 

O,A. 110/2001 

The applicant a member of Scheduled Tribe was ormotedtp 

Grade IV of the BCR. with effeCt from 1.1.1994 by order dated 

24.10..1994(Annexure Al) giving her the benefit of reservation. 

Pursuant to the orders of the DOT dated 22.8.1997 and 8.9.199.9 on 

the basis of the judgrnent o -F the Ahrnedabad Bench of the Central 

Administrative Tibunal in O.A. 	623/96 a show-cause notice 

(Annexure A2) was sarved on the appiicant proposing to revert her 

to. Grade III of the BCR. 	The 	applicant 	submitted 	her 

representation opposing the proposed action She was served with. 

a memo dated 11.1.2001'oft.hë firt respondent informing her that 

a favourable decision.on her representation would not be taken as 

also the order of the same date reverting her to Grade III. 

Aggrieved: by that the appliant has filed this application 

seeking to set aside the impugned orders. 

The' respondents seek to justify the impugned orders 

placing rèliance on the judgment of the Ahmedabad Benc.h of the  

Central Administrative Tribunal in O.A. .623/96.. 

.7 
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05A.111/2001 

25 	The apiicant beiohing to Scheduled Caste was oromotedto 

Grade I\/ of. BOR. w i t h effect from 1.7.1993 by orderdated 

24 10. i394(Annex5ure Al ) giving hi. the 'benefit of reservation. 

While so, the aoolicant was served with a notice Annxure A2 

proposinq to revert him to Grade III in purnorted implementation -. 

• 	of 	the 	judgment 	of the Ahmedabad Bench of the Centra 

Administrative Tribunal in O.A. 623/96 . . The applicant 

submitted his reply- Annexure A3 oposi.ng the oroposed action. 

Howver the first -respondent has ssued the imoUgiled order dated 

11.1.2001 reverting the applicant to 3r -ade III . Aggrieve.d the 

npiicant has filed this application seekinq to set aside the 

impugned order Annexure A& - 

The resbondents seek to justify the impugned action on the 

ground that t h e reservation for Scheduled Cast-c/Scheduled Tribe 

is not aoolicab]e to'Grade IV promotion as has been held by the 

Ahmedaicad r.ench of the Central Administrative Tribunai. in O.A. 

623/95. 	 . 	. 

O5A.220/2001 	S 

The first applicant wa promoted to Grade IV BCR from 

30,11.90(Annx.ure A) and the second applicant, was promoted to 

Grade.IV BCR - with effect from 1.-7.1994 by Annexure A2 order. 

They were promoted applying the.reervation roster-. Aggrieved by 

the order dated 31.1.2001 (Annexure-A5) by which in purported 
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implementation of the jud.qnient of the Ahmedabad Bench of the 

Central Administrative Tribunal in O.A. 623/96 they were 

reverted to Grade IV. They have filed this application seeking 

to set aside the imDugned. orders. 

The respondents seek to justify the impugned action on the 

'qround that the Ahmedabad Bench of the Central AdministrtiVe 

Tribunal has hold, that roster for reservation does not apply for 

placement in 8CR Grade IV. 

OA.221/2001 
/ 

The first applicant was prooted to Grade IV BCR with rfl  

effect from 1.192 by Anneüre Al order,  and the second applicant 

was promoted to Grade IV with effect from 1.7.1994 byAnnexure A2 

order. Aggrieved by the order dated 22.12.2000 of the third 

respondent reverting them to Grade \IiI in ' purported 

implementation of the judgment of the Central Administrative 

Tribunal, Ahmedabad Bnch in O.A. 623/96 the applicants have 

filed this aoUcaton seeking to set aside the' imptned order. 

The resoondentsin the reply statement seeK to justify the  

impugned action . on the basis of ,  the judgment of the Central 

Administrative Tribunal. Ahmedabad Bench in O.A. 623/ 96 . 

O.A.311/2001 

The aplicantbelonging to Scheduled Cast. was placed in 

the Grade IV of the BC with effect from 30.11.90 by order dated 

reservation. 16.8.91 (AnnexureAl,) qiving her the benefit of  

- 
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Aggrieved by the impugned order oated 27..11 2000 (Annexure A4) by 

wh,cn she is reverted to Grade III on the basis of the letter of 

the DOT dt€o 9the apolcant h: filed this aoolication 

seeking to se aside the impugned er'oer 

32 	The 	esoondents seek to just fy the impugned order on the 

grot., nd that the Abmedabad Bench of the Central Admjnistrative 

• 	 Tribunal ino. 	623/96 has held that the reservation roster 

does not apply to Grade IV promotion.. 

• 	 3 3 .Whava perusedthe pieadin 	in all these cases and have 

heard the learned counsel on either side. The short puestion 

that calls for adjudication in these cses is whether the 

elevation to Grade IV of BCR is a orornotionwhich attrats the 

roster communal rese.rvation The Ahmedahad Bench.of t h e Tribunal 

in 0 A 52 	
that the ee\tcn to Grade I' of BC 	not 

being an appointrnett to a h-gher,  post, Is not a promotion and 

therefore, the orinci.}eof reservation is inapolicable, The 

jUdqernant cf the 
Ahmodabad Bench of the Tribunal was uheld t 

the Honble High Cout. o f  Gujarat in OPNo685/g9. As the 

Bangaiore.Beflch of the Tribunal did not agree with the - viewtaken 

by the Ahmedabad Beci of CAT, the issue was referred to a Full 

Bench of the Tribunal The FUll Bench of the Tribunal in 

MLRajaramNaik and Other.s Vs. TheAdditionai Director, CGHS 

•Ranqalore and others 
and in other cases considerd the issues 

referred. One of the issues referred to the Larger Bench was: 

Whether placement in 10 oe cent BG (Grade I 
as ocr the scheme dated 16 10 90 on the basis of seniority '-• 	• 	• 	• 	 . 	. 

• 	 . 	 . 	 • 	
•y 	 • 

• 	 _••.j••_; 	 • 	 • 	 - 
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in basic grade amounts to oromotion' and if so 	whether 

reservation for scheduled castes and scheduled tribes in 
those BCR Grade-IV posts is not applicable 7  

34 	The 	Fuil 	Bench 	answered 	to these points in the 

affirmative. While reaching that conclusion, the Full Bench 

'considered the observations of the HOn'hie Supreme Court in 

various dcisionsonth.e issu. The Full Bench took note of the 

observations' of the Aoex Court in State of Ra,jasthanVs Faeh 

ChandSoni. (1999) 1 SCC 562). the Apex Court observed asfoiipws: 

The H.ih Court-;in our opinion, was not right in holding 
that promotion can only be to a higher post in the service. 
and appointment to a higher scale of an officer holding 

• the same post does not 'constitute :promotion. In the 

literal sense the word 5 oromote l  means "to advance to.à 

higher positi'on, grade,' or honour . So also 'promotion' 
means "advancement or •preferment in honour, dignity, rank, 
or grade", (See Wébsters Comprehensive Dictionary, 

Iiternati.onal Edn., P1009) 'Promotion' thus not only 
covers advancement to higher posftion or rank but also 
im5l'ies advancement, to a higher grade. In'. sarvice law 
also the e*pression oromoton.has been understood in the 
wider sense and it has been held that promotion can be 
e'tnr to a hgner pay ScalA or to a higner post 

35. 	The Full Bench also noted that the Cdntitution Bench of 

the APeX Cc!rt in Ramprasad vs.D .K.Vijay and others(AIR 199.9 SC 

3563) referred to review the principle laid down in Fateh Chand 

Soni's case. It wasonthe basis of the above authorities that 

the Full Bench held that' the placement in 10% 5CR (Grade IV) as 

per the scheme dated 16.10. 1590.on the basis of, seniority in 

basic qraae amounts to promotioi and therefore sreservatlon for 

SC/ST is applicable to such promotion: . 'We are of the view that 

the Fuil Bench has settled the issuetobe followed by all the 

Benches of the Central Administrative Tribunal. . 

: The learned counsel of the respondents referred us to the 

ruling' of a Full Bench of the Kerala High Court titled NLGPrTabhU 
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and another vs.The Hon.bieVChief  Justice and others, reported in 

1973 Lab LO'. 1399. The HorYbie Hiqh:Court 	n that case was 

cons i -deri ng whether nom nation of a 3enior Stenoqraher to the - 

Selection Grad.e was 	promotion 	n terms of definition of 

promotion in t.he relevant ru'e. 	The facts of this case are 

entirely different. and tfe ruies cnsdrsd ae a]so dffer.ent. 	
V 

Iherefore, the -  decision of tha Larcsr Bench of the Tribunal 

V 	folloWing the •deision of the Apex Court in Fátsr CharId 	ori s 

V 	

ae that rdster, for reseration has tn be apl ed for placement 

i n the Grade IV 8CR is bou' nd to be followed by all theBerVchejc 	
V 

the TribunaL 	 V 	
V 

37 	V  In the iight of the•above discussion, we find that the 

	

- impugned orders in all these cases -are unsustainable. 	 V 

therefore, allow these aoo:cations setting aside the imbuqnèd 

order.s to the extent they af f, e~(;t the apolicants dec(aring Vb5t 

V 

 the aoiicants were entitled to continue in the Grade IV ol
V  

on the 	ass of tner promot i ons givng them the benerit  of 

V 	
reservation. 	 V 	

V 

38. In O.. 1291/00 as the aDplicant has sdce been retired , t h e 

V 	resoondents are directed o treat that the •appiiant to have 

V 	
continued in the Grade IV 8CR and to make ávai labIa to hVH the 

arrears ofV 
Vpy 

 and allonces and enhanced nensiohary henefifVs 	 V  

V 	 In OANos. 1290/00 and 1291,30 	 was no inerim 

i order of StV&Y 	the aoVl icant was V reverted; 	Respondent are 

theefore directed to renstst.e t: 	pnl icat in the Grade IV 8CR 	
V 

V 	as if the imougnd order did not tCkCV effect a n d make avai labie 	V 

o hin the arnars of oa: and alioWancs. 	 V 	
V 



40. 	The abbve directions. shaii be complied with within a 

period of two month from the date of receipt of a copy of this 

order. No costs. 

5.ted t.rie 20th March, 2002. 

• 	 Sd,!- 	 Sd/- 

.T;N1.NAYAR 	 A.V.H 	'4 ARIDASA. 

ADMINISTRATIVE, MEMBER 	
VICE CHAIRMAN 

• 	rv/nj.j 

•O.A.1347/2000 

AD.p.iicnts'AflfleXUreS 

1 	A-i: 	True photocoPY of.the order No.TFC/ST-8-6BCR/90 
promoting 1st and 2nd applicants to the post of 

Grade IV, BCR datëd25.2.91 

• 	2. A-2: 	True photocopy of the order NO.STA/3025/Ri9S/
9.4  

issued from the off ire of the 2nd respondent dated 

5.9.97. 

A-3: 	True photocopy of the order No. 
	276/94-TE.II 

issued by 1st- respondent. dated 13.2.97. 

A-4: 	True 	photocopy 	of 	the 	reversion 	
order 

No tF3/St 8-6/BCR/2000 	issued to 1st and 2nd 

anplcants from Office of the 2nd respondent cated 

23,10.2000. 

A-5: 	True 	photocopY 	of 	the 	reversion 	order 

No.ST.737/BCR/10%/2000/3 issued to 3rd applicant 
from Offic.e of the 2nd respondent dated 28.8.2000. 

Respondents' Annexdre.S 

R-2A: 	PhotocopY of: the order in • 
&.A.623/96 	dated 

• 	. 	 • 	11.4.1997 of the CAT, Ahmedabad Bench. 

R-2B: 

	

	Photo copy of the order No.226/94-TE.1I dated . 
- 13.12.1995 of the Min.itrY of CommunicationS,, New 

Delhi.. 	. 	 :. 



- 	 O.A. 	1290/2000 	c 

Applicar't's Anexres 

A-i: True 	copy of the Order NO.ST.BCR/10%/Pt./.14 dated 
4,12,2000 issued by 	the 	3rd 	resondent 	to 	the 
applicant. 

A-2.: True 	copy 	of the M.ro 	o,ST-i030/CR/Tech/Iii/41 
dated 	25.11 .98 	issued 	by 	the 	Deputy 	General 
Manager(Acmn), 	')ie 	p 	 General 	Kanaqer,  
Telecom District. 	Triandrum to- the applicant 

-3. 	'A3:. True cofly of the Memc No.T 654/Tech/i0%/16 	dated 
8.8.2000 	issued 	b',vtc DC.'; 	(Admn). 	Office of 	the 
3rd respondent to the appi cant 	 - 

4 	A-4: True copy of 	the 	'representation 	dated 	4.9.20,00 
submittea by the applicant to the C -a 	epoae 

A-5: True 	copy 	of 	the 	represeritation dated 4.9.2000 
submitted by the applicant to the 1st respondent. 

A6: 	. True copy ol'the Letter NO.ST-BCR/10%/Pt/i1 	dated 
4.12.2000 	issued 	b' the DGM 	(Pig& •.Amn.). 	Telecom 
District; 	Trivandrum-23, to the, applicant. 

Respondents' An'nexures: 	. 

1. 	R-1: True copy of letter No22-6/94-TE-iI dated 22.8.97 
issued 	by the DOT. 	 . 	 -. 

• 	2. 	R-2: True 	copy 	of 	Judgernent 	in 	O.A 	No.623/96 	by 
• Abamadabad 	C.A.T; 	 . 	' 	 .. 	. 

3 	P-'J True 	co:Dy 	of 	Judqernent 	i n 	1987(4 1 	ATO 	3 	" 

0A,r. 	Jabalpur. Bench. 

A 	R- ue (O' of the JLdqement 	n 	93 LSb 	! 	19 	" 

• 	 . Kerala High Court. 	. 

• 	5 	R-5: True copy of the letter No22-6/4-TE 11 	issued by 
DOT, 	New Delhi. 

• 	 . 	 . 	 -. 	 . 	 .. 
. 	 O.A. 	12 1 1/2@00  

Auplicant's Añnexues: 	 .. 	. 

True 	copy of the Order NO.. 27.BOR/10%/Pt./14 dated 
4.12.2000 issued by - the 	3rd 	respondent 	to 	the 
app'icant.  

' 	 A-2 True 	copy 	of 	the rie'io 	 dated 
22.4 	01 	1sud 	by 	the Dp. 	s"cal 	ang 	neer 	(Adrnr 
Office of the Telecom District Manager. 	Trivandrurn 

• 	 -• 	 .. to t h e appicant.. 	- 

LI  

• 	 . 	 •• 	•1 
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'• 	Appllcaflt'S AnnexureS: 

• 	3. 	A-3 True 	cooy of the Memo No.ST 6'54/Tech/10%/17dated 

8.8.2000 issued'by the DGM (Admn) 	Office 	of 	the 

3rd respondent to the apolicant. 

A-4: True 	copy' of 	the represen&tiOfl dated 21.8.2000 

submitted by the appi-.icant.tO the 3rd respondent. 

A-5: True copyof the 	repesefltatiOfl 	dated 	
21.8.2000 

submitted by the applicant to the 1t respondent. 

6 	A-S Tr.e 	cops' 	of 	the 	epresentatiofl dated 
	19.9 2000 

submitted by the a0plicant to the 3rd respondent. 

7 	A-7 True cooy of the Letter No ST-BCRI1O%/Pt/li 	dated 

4.12.2000 	issued 	by the DGM 	(Plg&Arnn.) 	
Telecom 

DistiCt, 	TrivandrUm23 to the'.appliCaflt. 

Respondents' AnnexureS:' 

I. 	P-I: True 	copy 	of 	the 	DOT 	letter 	dated 	
22.8.97 

No.STA/80-25/Rlgs/94 

• 	2; 	R-2:' 'True 'copy 	of 	Judq'em'ent 	of 	the Hon'ble Central 

Administrative TribunaL 	Abamada'bad Bench. 	
in O.A.  

- No.623/96. 	 • 

3. 	R-3: True 	copy 	of 	the 	oder 	of 	DOT 	
dated 	8.9.99 

No.22-6/94-TE 	11 	'. 	
1 

0.A.1302/2000 	' 

Appllcaflt'S nneureS 

1 	A-i Tius 	copy 	of 	memoandum 	
No KL/TR/53/I3 

dt.1C..i994 of the Govt. 	of 	India,Ifldiafl 	
Posts 

and TelegraPh 	Department. 	' 

A-2: true 	coy 	of 	•' memo 	No.ST/BCR/i.0%/Geflh/iO/YS 

• 'dt29.3.1996 of the 2nd 	respOndent. 	• 

A-3: True, 	copy 	of 	• themorandum 	
NO.ST/BCR/10%/99!18 

dt.8.&.2000 of theIst respondent. 

A-4: 	• True 	copy 	of 	
the re.presehttiOfl dt.23.8.2000 to 

the 	1st 	respondent. 	•• 

A-5: True- 	COPY 	of 	litter, 
' 	No.ST/BCR/10%/Pt/.11  

dt.4.12.2000 . f the 	1st respondent. 

A-6: True 	copy 	of 	the 	basic grade senioritY 
	i'st as 

• 

obtaining 	on 	1.1.96. 

7 	A-7 True copy of the modei 	,'-oster for oromotlofl 

3. 	A-'8: True copy 	forderNO.Q31?'7/P/B 
	dt.23.8.94 	of 

the 2nd respondent. 	' 
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Respondents Annexures: 

1. R-1: True 	copy of thOrder No.STA/30-25/R1gs./94 dated 

5.9.97 	issued 	bythe P.s; 	Director 	(Staff 	fl. 
,Trvaridrur'i. 	 . 	0 

2 P-2 1ru 	copy' o 	the J.caomct 	r 	CA No 62/96 	iITH M 
• 	 . 	 . . 	 ' u. 300/26 	de ea 	11 .4.97 	of 	the 	Central 

• - AdminIstrative TriburaT Ahamedabad. 

R-3: True coDv  of the order d.24.387 of. 	the 	Central 
Administrative Tribuna", 	Jabalour Eench 

4 P-4 Tr'e copy of the Jc- ri 	r 0 F' Nos 	4329 	and 
4:339 	of 	1972 	dated 	Iö.3.3 	of the Kerala H19h 

• 	 . 	 . Court. 	Full 	Bench. 

0.A/1321/2000 	S 	 . 	

0 

- 	 . 

 

Aop]'cant c nneureB 

1, A-i:. True 	copy 	of 	memo 	No.ST.BCR/10%/T0/7/22 	dated 

8.8.2000 of the • 	resonderit. 

7. •A-2:. True 	copy 	of . the representation dt.218.2000 to 
the 	1st. 	resphndent 	- 	 . 	 0• 

3; A-3:. Tue copy 	of 	the 	çadation 	list, of 	T-elephone 
Operators 	(basc 	orade) 	as 	on 	1 .1 .96 	of 	t.he 

• Secondary Switc'hing Area 	Circulated 	b' 	the 	2nd 
- . 	 . 	 . respondent vide No.ST..583/T0/1/82 dt.19.7;2000. 

I rue 	ecoy 	of 	ordGr 	. 	No. ST. 8CR! 1 0%/Pt/'13 
dt. 5 4 ..2000 of tJiè 	1st 	rsoondent 

• 	 •5• -A-5: True copy of the order dt..1154.97 	in 0.A No.62.3/96 
f 	Fhe 5Ahamec; abad Bench  of  the C.A.T.. 	 . 

6 A-6: True copy of the Model Roster cadre strength. 	upto 

• 	 Resoondents' An-nexurës 	 • 	
0 	

0 

True copy of the order of D'I 	dt 6 9 97 

2.. .R-2: True 	copy 	of 	the order dated 	11.4.97 of C.A.,T., 
• - Ahamedabad Bench 	in  0.A.No.623/96 with M.A660/96. 	. 	

0 

0 	

• 	 3.  True copy 	of 	the 	crd -  r ......24.3.84 	of 	C.-A.T.. 
Jbalour Bench reported 	ir 	1987 	(4) Administrative 

O 	 • . 	 . • 	Tribunals 	case,s 	 . 	 0 

0 	 -/  Tru 	cocy- 	of 	the • judgement (Full 	Bench) of the • 

Hon'ble High Court 	of 	Kra1a 	reported 	in 	1973 
LAB I C 	1399 	(V 6C 313 
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Applicants Annexure 	: 

A-i: True 	photocopy 	of 	the order' No.E.1/Rlgs./BCR/226 
prcnot.ing 1st aoniicant to the post of - 	Grade 	IV, 
3CR 	dated 	21.1.97. 	 ' 

A-2: Trie 	photocoy 	of the cider No.E.35/79 'promoting 
2nd apol scant to the ;Dost o - 	rre  IV 	9CR 	datea 
5.6.96. 

A-3.: . 	 True 	photocooy 	of' the order No ,STA/30_25/R] qs /94r 

is.suad from the off ica of the 2nd respondent dated 
5.9.97. 

.A-4: True 	photodopy 	of 	the 	order 	No.22-6/94-TE.II 
issued by 	1st respohdent dated 13.2.1997. 

A-5: True 	photocopy' 	of 	he 	reversidn 	brder 
No..TFç/St-8-6-BOR/2000 'issued to the 1t'applicant 
from 	office 	of 	the. 	2nd - 	respondent 	dated 
23.10.2000. 	. 	. 

A-6: True 	. 	photocopy 	of 	the 	reversion 	order . 

NO.TFC/St-8-6-BCR/2000 issued to the 2nd applicant 
from 	'office 	of 	the 	.2nd 	respondent 	dated 
23.10.2000.  

A7: True 	copy 	of 	the 	notice 	of 	reversion 
'No.ST/EK-262'/29/G.r.IV/3 	issued by 	3rd 	'respondent 
tothe applicants dated .27.11.2000. 

Respondents Annexures  

R-i :• True'. 	'copy 	of 	the 	'judgment 	passed 	by 	Central 
iiinistrative 	Truna 	• 	ArmeaoaO 	Bench 	in 

O.,A.No623/96 	dated 	1'1.04.97. 	, 

'R-2: 	' True 	copy 'of 	the 	' order 	No.22L6!94_TEII  dated 
E.9.99 'issued by the Daartment. 

O.A. 1330/2000 

Applicant's Annexurés:  

	

1'. A-i: 	Tru,e copy of nemo No.ST-103'0/i1/52 dt.23.3.i992 of 
the 2nd respondent. '  

	

'-2. A-2: 	', True 	copy.' 	of 	memo ' ' No,ST,BCR/10%/TO/1/23 
'dt.8.8,2000 of the 1st r€pondent. 

A-3: 

	

	True. copy of the renresentaton dt.21.8.20'00 to 
the '1St respondent.  



Aopiicant'SAflfleXUreS 	 - 

4. A-4: True cony of seniority list of Telephone OperatOrS 

(basic grade) 	as o 	1.1.96 was circulated 
	by, 	the 

2nd resnOndent 	vie 	No.ST. 	
5.63/TO/1/82 

•dt1S.7,2OCO. 

5. A-5: 'True 	'copy 	o(' 	order 	
'NO.ST.BCR/1C%/Pt. 13  

dt.4. 	2.2OOO of tha 	SL. 	rsDcftjent. 

6. -6: True 	conv of the order 	n OA No.623/96 dt.11.4.97 

of the Ahamedabad Eanch of the C..AT. 

-7 Tr 	e conj of th 	' 	 o tar 	Cadre 	3tvj tfl 	upto 
7 

13. 

Respondents' Annexures: 

 R-2A: Photo copy of the oraer dated 2.2.8.97 of the 	en 

of Telecommunication. 

 R-2B: Photo cony of the:order 	n OA.623!96 dated'iI.L37 

of-'the C,A.T Ahrnedabad Bench, 

 R-2C: Photo copy 	of 	the 	order 	in 	T.A. 	
39/86 datan. 

• 24.3.87 of the C.A.T Jabaipur Bench. 	- 

• 	 4. R-2D: Photo cony of the order 	in O.P 4329..ard 	4339/1972 
• 

- dated 	16.3.1973 of the Kerala High Court. 	. 

O.A. NO, 1335/2000 

Applicant's Annexures: 	. 	 - 	 .. 

I. A-I True 	,ccoy' 	of 	memo , 	 NoST/BCR/10%/GflJ9/ 95  

- dt.29.3.96 	of 	the 	2nd.res000de-fl.t. 

2.,. A-2: 	' .True 	cony 	of 	memo 	No..ST.BCR/10%/TO/7/21 	
dated 

• 	 . 

- 8.2.2000 of the 2nd respondent.' 

C A- True 	copy of iettcr No 	2-C/94- TE II ac 	9 9 °9 of.  

the 3rd respondent. 	, 

 A-4: Tru€ copy of the 	reoresentatiOn 	dt.21 ..2000 	to 

the 2nd respohden.  

 A-5: . 	True 	cony 	o 	th e representation dt.21 .8.2000 to 
the 4th respondent. 

6 A-6 True copy of the oder d t 	I 	4 
97 	i 	0 A No 622/96 

of' the Abmedabad Bench of. the C. A. T. 



Apolicant's Annexures:  

7.  True copy Of the senioHty 	list 	circulated 	with 

ietér 	No.ST/563/TO/1/8 	dated 	1S,7.2000 of the 

2nd respondent. 

s;  True copy of. the Modi Roster for a cadre strength 

-of 	1S 

9 A-9:' True 	Oopy 	of 	order 	. 	 No.ST.BCR/10%/Pt'/1 
dt4j2.2OOO of t h e 1st respondent. 	. 

Re.ortdents' Annexues: 	. 	. 

-1. R-2A: 	. Photo copy of the.oder No.STA/30-25/R]9S/94 dated 

5.9.97 of the Chief General Manager, 	Trivandrum. 

Photo co 	of 	the 	order , 	in 	O.A. 	623/96 date.d 

11.4.97 of the C.A.T,, 	AhFnedabad Bench. 

3. R2C: Photo 	copy 	of 	the 	order 	in 	T1A.139/86. 	dated 

24.3.87 	of the C.A.T., 	Jabalpur Bench.. 	 ' 

• 	 ' 	 .4; R-2D: Photo 	.cooy'of the judgement in O.P.4329 & 439/72 

dated 	16.3.73 Of thc- . .' Hon'ble. High Court of Kerala. 

0.A.8!2001  

• 	
. 	 Applicant's Annexures:  

• At: Tru 	copy of the Memo 	No.E1'/3.36/C011.III/9 	dated:. 

1812000 issued for the 3rd res,Dondent. 

2. A-2: 	' True cooy 	of the Memo No.E--1/336/CO]. 	1/54 dated 

ed 	by 	n... 	:st 	c 	GoierI 	Manecep 

(Admnl,- 	Office 	of 	the 	General Manager, 	Telecom 

District, 	Kott.ayam. 	 . 	. . 

True copy 	of., the 	OrderNo,223/94I3 - lI 	dated 

13.12.95 	issued. 	by the Director .(TE), 	Department 

of Telecom District, 	New Delhi. 	 . 	. 

espOndents Annexu'res: 	. 	. 	 - 	 . 	 . 	 . 	 .''. 	 .-• 

1. R-1: 	. True 	cony 	f 	the 	order 	of 	the 	
Central 

Administrative 	Tribunal., 	Ahernedabad Bench in' O.A 

623/96 with M.A'660/96 	dated 	11.4.97.. 

2. R-2: True copy of 	DOT 	letter 	'No..22-6/94TE - II 	dated. 

8.9.99. 	 . 	- 



O.A.10/2001 

Applicant's Annexures 	: 

1. A-i: Tue copy of order No.ST-G/Jus/Grade IV/1/16 dated 
- 20.12.1995 of the. let rospondent. 

• 	 2. A-2: Tru 	copj 	of order No.81-A/Grade IV/TDS/28 dated 

31..2000 of the 	let 	rEpoñdent. 

3. A-3: True .copyof the representaton dated 09.2000 	to 

the 1st respondent 

4. A-4: True 	copy 	of 	memo •NoF-.1/Rlqs/STBPs/i1/37 datd 
11.1.2001 	of the 	lot 	respondent. 

5. A-5: 	•. True copy of 	memo 	No.E-1!Rigs/ST8Ps/II/36 	dated 

11.1.2001 	of the 	let 	respdndent. 

6. A-6:. True copy 	of 	the order in O.A.NQS. 	241,870 and 

• 1022 of 	1999 dated 25.4.2000. 

Repondents' Annexures 	: 

1.. R-i(a).: True copy of order 	'in OA 62:3/96  dated 	11.4.1997 of 
Hon'ble C.A.T,.Ahrneabad Bench.. 

2. 'R-1(b) True copy of 	letter No.22-6/94-TE-Il dated 22.8.97 
issuedb' Director 	of 	Telecor. 	New 	Delhi 	ith 
covering 	letter No.STA/30-25/Rig/94 dated 5.9.97 
of Assistant Director( 	Staff). 	Office 	of 	CGMT, 
Trivandrum. 	• 	•• 	

- 	 -• 

3. R-i(c): Letter- 	No.22/6/94.TE.II 	dated 	9.7.99 	issued by 
ADG, 	(TE). 	• 	 • 	 •- 

.4. -1(d): .CircuTar 	No.2-6/94-TE 	dated 	8.9..99 	issued 	by 
Director 	Telecom.. 	•New 	Delhi. 	 . 

• 	 . .OA.110/2001 	 S  

• 	Applicant's. Annexures 	:' 	• 	 ' 	

S 

True 	copy 	of 	memo 	No.ST-A/Gr.IVJTO8/22 	dated 
24, 1.0. 9.4 	of 	the 	I ot 	-'opordert 

2. A-2: 	. True 	copy 	of 	'memo 	No.ST-A/Gr.IV/TDS/30 	• dated 
31.8.2000 of the 	let 	respondent. 	. 	. 

3 A-3 True 	copy 	o 	the represrtction dated 	nl 	to the 

• 	 . 

Deputy Genera] Msnager 	Kollam 

. 



/ 

• 	Applicant's'Annexures: 

A-4: True,copy of 	memo 	NoE-I/Rigs/STEPs/iI./38 	dated 
11.1.2001 	of 	the 	1st 	respondent. 

A-s: T 	,opy 	of 	memo No.E-I/Rigs/STEPs/II/36 dated 
11.1.2001 	of the 	1st 	repondent. 

A-6: True copy of the order of the CAT. Banqalore Bench 
• 	 ' in 	O.A.Nos.241,870 	and 	1022 	of 	1999 	dated 

26.4.2000. 

• 	Resoondents' Annexures  

1. 	R-1(a) Order 	in 0A'623/96 da1ed 	11.4.199.7 CAT, 	Ahmedabad 
Bench. 

2, 	R-1(b): True copy of 	letter No.22-6/94-TE 	dated 	'22.8,9,7. 
issued by Director o -F Telecom with covering letter 
No.SAT/30-5/Rlgs/94 	dated,. 	at 	,Trivandrum 	the 

• 	 . 	 ' 	
. p5.9.1997. 	issued 	bv 	OJo 	CGMT, 	Kerala 	Circle 

Trivandrurn. 	. 	'• 	 ' 

3. 	R-1(c): Department 	Of, 	Telecom 	letter 	No.22-6--94-T,E..II 
dated 	9.7.99. 	. 	 . 

• 	

" 	 4. 	R-1(d - ): Department of Telecom 	letter . No.SAT/2-6/947-TE.II 
dated 	8.999. 	 ' 	 ' 	 ' 	 • 

O.A.111/2001  

Applicat"s Anrxures 	: 	 ' 	 ' 	 • 	 . 	 .' 

1. 	A-I: 	. True 	' 	 copy 	of 	memo 	'No.ST-A/Gr.1V/TOs/22 	dated 
24. 10.94 of the 	1st respondent. 

A-2: 	•. 	 • True 	copy 	of 	memo 	No,ST-A/Gr.IV/1Os/29 ' 	 dated 
31.8.2000 of the 1st respondent. 

A-3: 	• , True cony of the representation dated 	19.9,2000 to 
the Deputy General 	Manager, 	 . 

A4: 	, True 	copy 	of 	memo No.E-I/Rlgs/STEP5/II/36 dated 
• 11.1.2001 	of. the 	1st 	respondent. 	' 

'5. 	A-5: 	• True copy of the order of the CAT. Bangalore Bench 
• 	 , 	

• 'in" 	O.A.Nos.241,870 	and'. 1022 	of 	1999 	dated' 
• 	 ' 	 • 	 • 26.4.2000. 	' 	 . 	 . 	 ' 	 '• 	 ' 

(. 



-32- 

Resoondents' AnnexUres 

R-i(a): 'True copy of the order in O.A.Nd.623/96 of Hon'ble 
entral 	Adrr:nistratve Tribunal , 	 Abmedahad Bench. 

R-1(h): True copy of letter No22-6/94-TELI dated 22.887 
of 	2nd 	reepondert 	with 	covering 	letter 	dated 

5.9,97. 	 - 

R-i(): True cooy •f 	the 	ister 	No22-694-TE-II. 	dated 

3.7.99. 

R-1(d):- True 	copy 	of 	the, 	letter No.22-6494-TE-Il dated 
8.9.99. 

0. -A. 	220/2001 

Applicants' Annexures 	: 

A-i: True 	photobopy 	of 	the 	order 	No.E.II/4/STBR/5 
issued ftom office oF the 3rd respondent promoting 
1st 	applicant 	to the post of Grade IV, 	BCR dated 
16.8.91. 

A-2: True photocopy of the 	order 	No.ST/EK-2'24/29/1/26 
issued 	frOm- office 	of the 3rd respondent to 2nd 
applicant dated 	21.8,97. 

3.; 	A-3: True photocopy of the 	order 	No.STA/30-25/F.igs/94 
isued 	from 	the 	office 	of -1st respondent dated, 

4. 	A-4: True photocopy: of 	the 	letter 	No.T.22--6/-TE.II 
issued 	from 	office 	of 	te 3rd respondent: date.d 
13.2,1997. 

'5. 	A-6: True photocopy of 	the 	proposed 	postporement 	of 
'oromotiOn 	to 	Grade 	IV 	letter 	No. 
ST.EK-224/29/II/30 	issued 	to 	aopl-icants 	from 
office of 3rd 	respondent dated'31.1..2001. 

.Resppnderts'Annexures : 

1. 	R-1: True 	copy 'of 	the 	letter No.22-6-94-TE.II dated 
13.12,95 	issued by 	the 	!irector, 	Deartme'nt 	of 
Telecom. 

.2. 	R-2: True copy Of instructions issued by the Department 
of Telecom No.22-6-94--TE.I'j 	dated 8.9.99-. 

1;' 	-•. .' 



O.A.221/2001 
Apolicants Annexures5' 

A-i: True photbcony of the order No.ST./EK-225/28 /11/68 
issued froiii Office of 3rd respondent orornoting 	1st 
applcant 	- to 	the 	past 	of 	Grade 	IV, 	8CR -dated 
2,.4.93. 	 -' 

A-2: True 	ohotocdy, 	of 	th 	order 	No,-ST/EK-218/29/8 
'issued 	from- 	the 	Office of the 3rd respondent to' 
2nd annlic,ant dated 	14.12.95. 

A-3: True photocopy of the 	order 	No.SA/3025/Rlgs/94 
• 	

- issued 	from 	'the 	Office 	of:  1st respondent dated 
5,9.97, 	 . 

A-4: True photocopy of 	the 	etter•No.T.22-6/94-TE.II 
issued- 	from 	Office 	of 	the 3rd resondent cated 

- 13.2:97. 

A-5: 	- True 	photocopy 	of 	the 	proposal 	of 	reversion 

• No.ST,EK-218/28/1I/42 	issued 	to 	applicants from 
- 	

' the Office of 2nd respondent dated 22.12.2000. 	- 

Respondents' Annexures. 	 -. 

1. 	R-1: True, 	copy 	of 	letter 	No.22-6/94-TE-Il 	dated 

• 13.12.95 	issued by Ministryof Communicatioti. 

2.. 	R-.2: True 	copy of order in letter No52-6/294 -TE dated 

BSNL of ADG,(TE).. 

3. 	•R-3: True. cony of 	order 	No.ST/EK-218 	•/9/I/47 	dated 

7.2.2001, 	BSNL 	Cochin 	r -ever-ting 	the 	aplicant-s. 

O.A.311/2001 	 - 

Applicant's Annexures: 

nhotocopy - of 	the 	order 	No. E/I'i/4/-STBR/55 
issued from office 	of 	3rd 	respondent 	promoting 

applicant 	to , the 	post 	of 	Grade 	LV. 	8CR dated 
1.3.91 

' 	 A-2 True onotocopy of the 	order 	No STA/30-25/Rlgs/94 

S  issued 	from 	the 	office 	of 1st -  respondent, dated 

5.9.97. 	
5 

3. 	A-3: True photocopy 	of 	the 	l.. tter 	No.22-6/94-TE-IT 
• • 	 is-sued 	from - office 	of 	the 3rd resondent dated 

- 	 • 	 S. 	 ' P13.2.97.  

-. 	-4. 	• 	A-4:. V.rue photocopy of 	the 	proposed 	postpOiement 	of 

• promotion 	of 	Grade 	IV 	letter 

No.ST.EK-262/29•./Gr.IV/5 	issued to 	appiicnt' 	from 

the office of 3rd 	respbnden 	dated  .27.11.200. 



- 

Resoondents' Annexures 

1 	R-1 True 	coo 	of 	the 	order 	o 22-6/94-JO-lI dated 
ii929 	issued 	bthe 	Dfrector.• 	Deoar?trnent of 

re1eom 	New,  De] 

2 	R-2 True 	coov 	of 	t 	Jjdoen 	in 0 A. 623/96 with 
N 	653/36 	to 	7 	of, 	the 	Hcnb1e CAT 

Ahrnedabád Bench. 
H * 	* ** 

np 
16402' 

H 
CERT1F1ED TRUE COPY 
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